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GOVERNMENT OF KERALA
Law (Legislation-C) Department
NOTIFICATION

No. 4904/Leg.C1/2019/Law. 6th March, 2019

Dated, Thiruvananthapuram, 22nd Kumbham, 1194
: : 15th Phalguna, 1940.

In pursuance of clause (3) of Article 348 of the Constitution of India,
the Governor of Kerala is pleased to authorise the publication in the
Gazette of the following translation in English language of the Kerala

‘Municipality (Second Amendment) Ordinance, 2019 (23 of 2019).

By order of the Governor,-

B. G. HARINDRANATH,
Law Secretary.
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[Translation in English of “2019-ge G0z a)minilapeig) (smeoo
e=3wn@) aoa‘iau‘lwﬂc_n'i” publi_shed under the authority of the Govemnor.]

* ORDINANCE No. 23 OF 2019
THE KERALA MUNICIPALITY (SECOND AMENDMENT)

ORDINANCE, 2019

- Promulgated by the Govemor of Kerala in the Seventieth Year of the
Republic of India,

AN
ORDINANCE
Jurther to amend the Keralg Municipality Act, 1994

Preamble —Wuereas, it is expedient further to amend the Kerala
Municipality Act, 1994 (20 of 1994) for the pPurposes hereinafter

AND WHEREAS, the Legislative Assembly of the State of Kerala is not
in session, and the Governor of Kerala is satisfied that circumstances exist
which render it necessary for him to take immediate action;

Now, THEREFORE, in exercise of the powers conferred by clause (1) of
Article 213 of the Constitution of India, the Governor of Kerala is pleased
- 1o promulgate the following Ordinance:— -

1. Short title and commencemeﬁt.-—(l) This Ordinance may be called
the Kerala Municipality (Second Amendment) Ordinance, 2019,

(2) It shall come into force at once.

2. Act 20 of 1994 10 be temporarily amended.?During' the period of
operation of this Ordinance, the Kerala Municipality Act, 1994
(20 of 1994) (hereinafter referred to as the principal Act) shall have effsct
subject to the amendments specified in sections 3 to 5,
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3. Amendment of section 48.—In section 48 of the principal Act,—

(1) in sub-section (1), the words “borne on such cadre, as may be
prescribed,” shall be omitted;.

(2) for sub-'_éection (3), the following sub-sections shall be inserted,
namely:—

“(3) The pay and allowances of the Sécretary as fixed by the .
Government from time to time shall in the first instance to be paid from
the State Fund. The pay and allowances paid to the Secretary and the
contribution to be made by him or on his behalf towards his leave salary,
pension and provident fund to the extent required by the conditions of his.
service under the Government shall be credlted month]y to the State fund
by the Mumc1pahty

(3A) Subject to the provisions of this Act, the Govemment shall by
rules made under the Kerala Public Services Act, 1968 (19 of 1968),
regulate the classifications, method of appointment, conditions of service,
pay and allowances, discipline and conduct of the Secretaries appointed
under sub-section (1) and such rules may provide for the constitution of a
separate service or cadre either for the whole State or for each district,
| including the Secretaries along with such other Government servants as are
considered necessary by the Government.”.

4. Amendment of section 222.—In section 222 of the principal Act,—

(1) i the marginal heading, for the words “Constitution of a
common municipal service”, the words “Officers and employees of
Municipality” shall be substituted;

(2) for sub-section (1), the followmg sub-sectlons shall be inserted.
namely:—

“(1) The officers and employees of a Municipality, other than
contingent employees, shall be Government servants. .
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(1A) The Municipality shall pay the officers and employees such
salary and allowances as may from time to time, be fixed by the
Government and shall also make such cantribution towards their leave
salary, pension and provident fund as may be required by the conditions
of their service under the Government, to be made by them or on their
behalf. '

(1B) Subject to the provisions of this Act, the Government shail by
rules made under the Kerala Public Services Act, 1968 (19 of 1968),
regulate the classifications, method of appointment, conditions of service,
pay and allowances, discipline and conduct of the officers and employees
and such rules may provide for the constitution of any class of officers or
employees of Municipalities into a separate service, either for the whole
State or for each district.”

5. Amendment of section 224.—In sub-section (2) of sectiont 224 of
the principal Act, for the words “Municipal Common Service” the words
“Local Self Government Department Common Service” shall be
substituted.

P. SATHASIVAM,
GOVERNOR.



